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1 - Raj K. Li iTi a r s / o 3 hi - K a ri a li i y a Lai,
r / o D - 2 6, T i-i o m p s o ri R o a d,
New Delhii ~ 2.

2- Bal Raj s/o Sh. Anant Ram,
r /o Ga 1 i No . 6, V i 11. Jagat|:'Li i-,
Delhi - 9.

3. Lilu Ram s/o Sh. Sita Ram,
r / o G - 2 21, S r i n i w a s p ii r i ,

'  NeiAi Delhi - 65,

4. Devi Diitt s/o Sh, Bal lav Pan clay,
r / o A / 91, C |-i a ri cl a r V i hi a r , M a n cl u a 1 i ,
l~aralpur, Delhi -- 92.

5. 3 LI raj Sing hi s / o 3 hi, D a hi i R a im,
R/o F/270, Lado Sarai,
P.O. Me hi r a.Li 1 i , N. De 1 hi i - 30 .

6 . Man 3inghi s/o 3hi. Mi kl\an La 1 Ji, ;
r / o D ~ 4 3 , Ri o li s e A v e n li e R o a. d , •
N0'a' D0.i !~il ..

7 . 3 hi a m h' b' li N a, t hi i s / o 3 hi. R a m C hi a n d e r ,
r/o G!-164, Sriniwas PLiri,
N e w D 01 hi i " 1.

a  ̂ 3. Anil Kumar Goyia. s/o Sh. M.P-.' Qoyia,
y  r/o D~571, Manclir Marg, NeiAi Delhi - 1.'

9. V. Na.garaj Rao s/o Late Sh. 3.R.V. Rao,
r /o C-200, Nan a k Pli r a., Ne w De 1 hi i ~ 21.

10. 3 hi i V P a r s hi a d ■ s / o 3 h . late 3 hi - G a. j a N a n a d,
r/o F-4, PRESS Road, NeiAi Delhi - 2,

11. A j i t Sing hi s/o 3 h. Ran b i r 3 i n g hi,
r /o G~102, 3 . N. Pli r i , New Delhi.

12. Pi'amod K.Lima.r s/o Late 3hi. Joga Ram,
r / o 17, F . J a. h a. n g i r R o a cl,
N0ia' ~

13. Jagclish Chanel s/o Sh. Rati Ram,
i" / o C2 2 , R o LI S- 0 A V 01"! L! 0 R o a cl,
No'A.f Do 1 h i .

14. Fa. Cl i r C hi a. n cl s / o 3 hi. H a i r g i a n 3 i n g hi,
r/o D~G/1064, Sarojni Nagar,
Now Dolhii .
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15 „ Vi render Kumar 3harma s/o 3h. Pliool Kumai" 3harma
r/o A/703, 3aro:)rii Nagar, New Delhi.

16. Kanhiya Lai Ghosh
Mirdad Road, New Delhi.

17. Bhawani 3hiarikar s/o 3h. Rarri 3warup,
r/o E-19, Rouse Avenue Road,
New Delhi.

18. Raj Pal s/o Late ol i. Chandt;! ,
r/o A-113, 3arojirii Nagar,
N e w D e 1 l"i i .

19. Jaspal 3irigh s/o late 3h. Roar 3ingh,
i"/o G"695, 3ririiwas Puri,
New Del I'll-65.

20. Ramies hi Chia rider s/u 3h. Bi ij Lai,
r/o D—60, Press Larie,
New Del hii — 2.

21. Lakhinder Singh s/o 3hi. Harpal Singh,
r/o 7-F, Press Road, New Delhi.

22. Lalji Ram s/o Sh. Panchu Ram,
r/o 13/4, Sai'ojini Road,
New Del hi 1— 5.

23- Chiandei" Mohian s/o Sh. Late Jagain Nathi
i"/o £—9,Rouse Avei'iue Road,
New D e 1 hi 1.

o24. Lorerice Horo s/o Late Sh. Polikai-p Hor
r/o C-294, Mihto Road Complex,
New De 1 hi 1.

25. Bimial 3ha s/o Sh. Devki 3ha,
r/o J-840-Maridir Marg, New Delhi.

26. Inder Pal sing hi s/o Sh. Prit Pal Singh,
R/o 3-181, Sri Niwas Puri,
New Delhi - 65. ...Applicants

(By Advocate. Shiri Yogeshi Shiarmia)

Vei'sus

1. Union .of India thiroughi

Thie Secretary,

Ministry of Urban Developmient,
Nirmian Bhawan, New Delhi.

2. The Director,
Directoi-ate of Printing,

B Wirig, Nii'miari Bhiawan,
New Del I'll.
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3. Tl'ie Mariager,

Photo Litho Unit,
Govt- of India Press,
Minto Road,
New Delhi. ' . . . R«^pund«i,

(By Advocate::3h.M.K.Bhardwao proxy for 3h. A. K . Bhar dwaj )

ORDER

Justice V.S. Aggarwal- Chairman -

Applicants seek a higher pay scale of Rs..

5000-8000 contending that it has been granted to other

similarly situated persons.

2! - T l"i e r e 1 e V a I'l t facts are t hi a t applicants a i e

wo I" king as Machiinerrian Grade—I in tlie Dii ecuoi ace oi

Printing, Nirman Bhawan, New Delhi. Before the Fifth

Central Pay , Commission, the pay scale of Machiineman was

Rs. 1400-2300. After the Fifthi Central Pay

Commission's Report, the Government of India revised

thie pay scale of the Machineman of the Printing staff

to Rs. 5000-8000 in all other Ministries. So far as

the applicants are concerned, their pay scales have

Ijeen revised only to Fis. dlrOO-7'000. A|c>|C'licants

contend tliat they are performing same duties and

f Li n ct i oI'l s as are h>e i n g P'e r f o i" rried h'y t hie Mac hi i n errian of

thie otl'ier presses in thie Govt. of India.- There are

nLImh'e 1* of Pi"esses in tlie Govt. of India in differerix.

Ministries like Ministry of Telecorri, Ministry of

Railways, Ministry of Agr icLi 1 tLi r e , Ministry of Finance,

etc. The pay scales of similarly situated persons have

!",001-| revised, as ref er red to ah'ove , whichi is hiigl"ier to
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tl"iat of the applicants. According to the applicarits

they have same recruitrrient rules, duties, functions and

resporisibi 1 i ties. In this backdrop of facts, thie

applicants contend that the order passed by tl'ie

r esjjon deri t s r e j ec t i ri g t I'le i r c 1 a i nri s hiOLi 1 d l:»e c|U as lied.

3. Earlier the present.application had been heard

and on 3.4.2002, this Tribunal liad disposed of tlie same?

V  holding:;

"7. By the Tribuna.l's order dated
.3 . r esjO'on deii ts wei^e direcued to

pass a reasoned ordei" on applicant s
representation dated 5.1.1999. The
iiXipugned order dated 13.4.1999 does not
contain any comparative analysis on tlie
contents of tlie Recruitmient Rules,
e d u c a t i o n a 1 a n d e :>< i:> e r i e n c e
•c|ual if icat ions, duties - and
res|:)Orisibi 1 ities |;>rescr ih'ed , natur e and
o Li 11 LI r ri o f w o r k, p'' e r f o riri a n c e 1 e v els,
pierc|Liisites, if s.iiy, ap'pilicable in ■ tlie
case of aP'P' 1 icants vis—a~vis tliose with
whom they are claiming parity in pay-
scales, to estab'lisli wlietlier tlie clairri is
e 11 f o r ceah' 1 e o i" ii ot. 3li c h aii e:><e r c i se can

.  b''e LI 11 de r ta ken best h>y r espoii den ts wi lio
r  lia.'ve tlie necessary rriaterial and data

a v a i 1 a b 1 e w i t li t li e rri. I n t li e a b s e n c e o f
any such e:x:ercise it is difficult for
tliis Bencli to ar r i ve at any conc 1 lisioii,
0 II e w a. y o r t li e o t li e r .

8. In the result this OA is disposed of
by directing respiondents tliat further to
tlieir irripLigiied order dated 13.4.1999 tliey
sliall conduct tlie e:x:ercise outlined in
P'ara 7 above b'y rrieaiis of a detailed,
spieaking and reasoned order rii accordance
with rules and instructions under
1 111 i m a t i o n t o a p-' p 1 i c a n t's w i t li i n 4 m o ii t li s
■frorri tlie date of receipt of a coi:''y of
til is order. While doing so respioiiden ts
sliall not lose sight of the additional
rriaterials filed by ap>plicants and ,
contained in tliis OA. If an-y gr ievance
s-till sLirvi'ves it iwill t>e op'Oii to
applicants to agitate the same by seeking
revival of this OA -tliroLigh an MA t-'-y
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i ill p LI 9 i'l i ri ci t !"i e o r cl e i" s ];> 3. s s e cl |c> li r s li 3. ri t t o
ti'iese cli rectic'iris."

4. In terms of the directions of this Tribunal,

t I'l e r e s |C' o ri d e n t s hi a v e r e 3 e c t e* d t hi e c 1 a i rri o f t I'l e

appl icai'its withr the result the present original

appl icatioi'i on the application of the a|:>|:jl icants hia.d

h> e e n i' e v 1 v e d w 11 hi c o n s e c] u e n 11 a 1 a m e n d iti e ri t s.

5. In the reply filed, the i"es|:>ondents have

contested the application. It has been pleaded that in

1987, Govt. of India hiad set u|v an Exp'ert Committee

c o i'l s i s t i n Q o f officials f r o rri M i n i s t r y o f U r b a n

DeVe 1 o];>rrien t, Rail way Press and 3li r vey of I ridi a,

De I'l r adli ri, known as I n te r -Depa r trrien ta 1 Corrirn i 11ee on

Printing Staff. It ' was to consider thie

r e - c 1 a s s i f i c a t i o n a n d re rri li ri e r a t i o n o f v a r i o li s j o l:> s i ri

the Presses under different Ministries . The Committee

hi a d f e 11 t hi a t t hi ere s hi o li 1 d' !:> e t hi r e e ri o iti e ri c 1 a t li res o f

posts whiichi may be called as Offset Machiine Man, Offset

Machine Assistant and Offset Machine Attendant. It

SLiggested thiat thiey shiOLild h'e categorised as Master

C r a f t s rri a I'l (H i g hi 1 y S k 111 e d / 3 k 111 e cl) . T hi e r e iw as n o iD' o s t

of Mac hi i I'l e Man Grade—I in thie Govt. of India Presses

LI I'l del" the admiin i strati ve control of Directorate of

Printing. The resporisil:=i 1 i ties and duties, of thie

M a c hi i n e M a n o f t hi e B li d g e t Pre s s / Sec li r i t y P r i n t i n g h a v e

not Ijeei'i corripared to thiat of Offset Machiirie Man. It is

cl e I'l 1 e d t hi 3, t r e c r li i t iti e n t r li 1 e s, t hi e d Lrci e s a ri d
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of tho other posts are similar to the

appl i '
I

we have heard the parties c
;ou risel

e, » little controversy that equal pay for7  There is iix-i-J--

_.iy not a fundamental right but a.ec|ual wui K 1-
1  When different pe^rsons ai econstitutional gual.

.  , , ^--cster, normally they have to be treated in■.•-t.imilarly i^rxtuaxf<-u
-■F -^Tate of Uttar_PradeshTr. t-hfii nase uf i2.taloS— 1the same manner. lu tn-

j p ChaticasLa_aad_Ors^^ ^IR 19o9 oC 9.
Ors.———

.  -ried that normally courts bbhuuld
tiie Supreme Coui t i-u uvx.--

.  C-.-F t-hp Pav Commission or„nt. interfere in the opmiun of the Pa.
this regard of the Executives. 1 hicthe- action XH tlUe 1 - -

,  .i-^ermined by the Expert Body,should be left to be deteimxne.i l.
The Supreme Court held*:

Tt is nnui well established that28 1'- 15» I1-- |..tic: ,=>r-i on some?the opsslfioation can be^ba.-^ personsqualities or chai -ut _ nthers who
V  ■ "hose quahtip _ or:;:raoi;ristics ■p'-pT.h?reasonable _relapion to uh-^u^l matters.

-'T -feiper ence could be the propermerlt 7. T'''TTslf Ication to promote
basis foi ;-ti-etirin He or sheefficiency 1" "d' ''TTT much as by

-iicbn h\/ p-x-perience as muon c._ .learns alsu by denied that
uiuhei , ppi-formed by peri:>uns
the ciualxty of i-- .1^,, ^,,3,, the
of longer expei i« oe is .-P. papdhit
work of newcomeis- __t;c thisnewcumei 1=0. "■"1, o-rr-.^ -rhic;

f,-:nrih's case (?SIR 1932 cC 8/9) >-1 '--u^c; i-jpen r ecogn ia>ed. J -principl- j nbserved that the
Chinnappa Reddy. -into -two
Classification of officei. xnu r
orades with different scalei^^cf pa. ba..--
either on academic ^i'-ial 1 r icat xum
cxipmrience on length or vxue x.„
sustainable. Apart from^that.
scale to avoid stagnation or 1 e^bU i uu.nr
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t r LI s "t I" a 11 o ri f ci r la. c k o f r o iti o t i o n a 1
aVeI'lLies is ver y common in car eei" sei"vice
There is selection grade for District

•  JLidges- T hie re is seriior time scale in
.1 n d i a n A d iTi i n i s t r a 11 v e S e r v i c e. T hi ere is
supper tiiTie scale in othier like services.
The entitlemerit to these higher pay
scales depends upon seniority-CLimi-rrierit
o I" itier i t-CLi rri-sen i or i ty. T hie
differentiation so made in the same cadre
will not amolili t to discr irniliat ion , Tlie

classification l:>ased on exi^erience is a
reason alD'le classification. It hias a
1* a t i o n a 1 n e x li s w i t hi t li e object t hi e i ■ e o f .
To liold othier wise, it i.voLild be
detrimental to thie interest of thie
0 r \'' i c 0 11 s 01 f" « ' *

In tlie case of Uiiion,_j3f. LildiaL .& _..„Ors.s \L.

HaiiLhaiiaii .& _Ors^^ JT 1997(3) 3C 569, the Supremp^ Cmirt

on c e a g a in hi e 1 d t hi a t o r d i n aril y in s li c hi like m a 11 e i" s,

t l"i e T r i h) li n a. 1 s l*i o li 1 d n o t interfere and foil o wi i n g

g LI i d e -1 i n e s w ere ps r o v i d e d i n p' a r a g r a p> hi 5, wi hi i c hi reads"

"Before parting with thiis appeal, we feel
irrip>elled to make a few observations.
Over t hi e past f e wi wi e e k s, wi e li a v e c o m e
across several imatters decided by
Adixi 1 n 1 stra11 ve TribLinals on thie ciLiestion
of p>ay scales. We hiave noticed thiat
quite often the Tribunals are interfering
wi i t |-i pj a y scales- w i t hi o li t p r o p> e r r e a s o n s
and iwithiOLit bieing conscioLis of the fact
that fixation of pay is not their
function. It is the function of the
G o V e r n ill e n t w hi i c li n o r m a 11 y a c t s o n t hi e
r ecoiTirnen da t i on s of a Pa.y Comrriission
Chiange of p>ay scale of a category has a
cascading effect. Several other
categories siimilarly sitLiated, as wiell as
those situated above and. below, put
forwiard their claimis on the basis of SLich
chiange. Thie TribLinal shiOLild realise ti*iat
interfering wiithi tlie p'rescrih'ed P'SV
scales is a serioLis matter. Thie Pay
C o m m i s s i o n , which g o e s i n t o t hi e p-) i" o lo 1 e m
at great depth and happens to liave a full
p i c t LI r e h' e f o r e it, is t hi e p> r o e r
autl'iority to decide Lipon .thiis issLie.
Very often, thie doctrine of "eqLial pay
for ec|Lial work" is also iD'eing
mis-understood and mis-applied, freely
I" e V i s i n g a n d e n hi a n c i n g t hi e p a y scales
across thie l:>oard. We hiop>e and trust that
t hi e T r i b li n a 1 s wi ill e x e r c i s e d li e res t r a i n t

in thie imatter. Unless a clear case of



hostile discrimination is made out, there
woLI 1 d !:>e no jlistif ication for interferirig
with the fixation of i:>ay scales."

A

recently, in the case of StateMore

.vs Jla'iyajia„_JllyiLL__„„Secretarlat_„J?.e^^ Staff,

Assjoclatlon,,, JT 2000(5) SC 189, while dealing with the

sarrie controversy, thie principle of laiw was reiterated to

The

"8. FroiTi tl'ie discussions in tlie irrip^'ugned
OLidgement it is clear to us that the High
Court lias ignored certain settled

i* 1 nci 1 es of law foi" deteritii11alio1 1 wi
t hie c 1 a i nri on p'a r i ty of pay scale h'y a
section of government errip'loyees. Whiile?
making cop'ious reference to tlie principle
o f e c| LI a 1 |> a y for e c| li a 1 w o r k a n d e c| li a 1 i t y
in tl'ie matter of pay, the- High Court
overlooked tlie ic'osition tliat tlie i,.>ai ii-y
SOLIghit by tlie petitioner in thie case iwas
w i t h e iTi |'> 1 o y e e s h a. v i n g only t hi e s a rri e
des i gn at i on li n de r t hie cen t r a 1 gove r n mien t.
SLichi comi|:'ar ison l;'y a section of
eiTiployees of state govern mien t iwithi
emi]:>loyees of central gover nmien t based
merely on designation of the posts was
misconceived. Tiie Highi CoLirt also fell
into e r r o r i n assli rn i n g t liat t hie ave r mien t
regarding similarity of duties and
resic^oris 1 b 11111 es miade in thie wi ic
petition was Lirirel;'Litted. Thie ap'pellants
in thieir coLintei" affidavit liave taken thie

s t a n d t !"i a t n o c o mi p a r i s o n h' e t w e e n
twio sections of emii^loyees is possible
;e the ■ cjual if ications prescribed for
P..M.S. in the central secretariat

are different from the P.A.s in the state?
civil secretariat. Even assLimiing thiat
tliere was no sP'ecific reh>li11a 1 of thie?
avermient in thie wirit petition tliat coliIcI
not form the basis for grant of parity of
scale of pay as claimied by the
respondent. The High Court has not made
an y comi?a r i son of t hie n a tli r e of dli ties
and resiC'onsilC'i 1 ities, thi.e c|Lial if ications;
for recru i tmient to the p'osts of P. As in
thie state Civil secretariat with tliose of
P.A.s of t hie central secretariat.

3 LI p-i r e mi e C o li r t hi e 1 d t h a t c o mi p a r i s o n l:> y a s e c t i o n

siC'0c i "f i c
L I Hr-

sine

tlie

Jmplo: of state government with emiployees of central
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government, based on discrimination i.Mas misconceived,

The Supreme Court further ♦advised that courts should
approach such matters iMith restraint and interfere when
only they are satisfied that the decision of the
government is patently irrational, unjust and
prejudicial to a section of employees. This is because
■the Supr erne Cou r t ' he 1 d tI'lat or diriar i 1 y a pay sea 1 e is
evolved Keeping in view the rriethod of reci u i 1 l , the
level on whic|-i recruitment is made, hierarchy of
ser Vi ce, ciu a 1 i f i cat i ori s, averiu es of pi" omot ioi'i, emp 1 oye 1 e
capacity to \'jay etc.

8. In this backdrop, we have to revert back to the

facts of the present case. Though applicants wanted ue
to believe that in all matters their duties are
identical, the said fact is being denied by the
respondents. The respondents have considered the
question afresh after the decision of this Tribunal.
On consideration of the same opined that the duties uf

ly the applicants are totally different from the persons
working in the different other Ministries. Th-^^
relevant part of the said order dated 6.9.2002 reads:

"On c o m p a r i s o n of d u 11 e s a n <J
responsibilities, prescribed nature and
out turn of. work. etc. —LO-OlSiteiicLosed)_„Jpi6_me„amLi.Q.mtsAn„the
No ^ '■
iTiay be observed tliat duties^ aijd
responsibilities of Machine man Or. in
the Ministry of Communications and ^tliat
of tfie Budget Press are entirely
different to that of Offset Machine man
in the Govt. of India. Presses under Dte^
of Printing. the Machine iman Gr.I or
Postal Printing Press is responsible for
ootting the work done from his crew mates
of his machine. He is responsible for
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accou n "tal:. i 1 i t y of his s hi i f t/mac h i n e
w o r k i n g hi o i.i i* s , ^ i;. r o cl ii c "t i o n ,
i:>a].->0r/ma10ria 1. H0 is' also to siip0rvis0
t hi e 1-0 iTi o V a 1 o f sal v ago p a p © r s f r o mi t hi 0
r00l and also hi a rid ovor th© same to
Technical Officer recording its weighmierrt
in i"0si:>ective reel register for its
accijLin"tal>i 1 i"ty , and 0nsri r 0 coi* r 0c"t
placement of- plates keeping tlie
I iTi |> o s 111 o n s c I'l 0 m e in v i e w to red u c e
i-innecessary idleness of nnachiine ■ and
ac hi i eve merit of highier noi-ms. WHEREAS^
t |-i e 0 f f set M a c hi i n e m a n (M a c hi i n e 01:> e r a t o r )
in "the govt. of India Presses, is
rec|Lii red to wor k on a single co 1 o 11 r ,
double colour or two colours. He checks
u |:> "t |-i e set o f "t li e Board, I n k i n g U nits a n d
is required to check up thie Pressure
Rollers. He ensures that the machines
are neart and clean. He further sees thart

plates miounting on thie imachiiries are
prop'erly fixed and make ready is done?
within time. He takes the list of
3 o h> s a n d ■ s hi o w s t hi e c lean s li e e t t o 11. „
Tec hill ical Officer before printing. He
I I a f to pj r o due© desire d c| u a 1 it y a n d
C| u a 111 i t y o f wi o r k rri o s t e c o n o m i c a 11 y and
shall ad hie re to the normis fixed for tlie
mac hi lies, and deliver the printed sheet
to "tlie Iiiclia.r.ge, Binding Section. On,
scLU-tliiy: oL_„the_aJ>ove^ it may t'© seen
that Machine miaii Or .. I ""of Postal Printing
Press ^ ana™ cgLLLiiina much higheii
Lcspgnsi.bil ities. than tliose of Offset
Mac hi i 11 e man i 11 t lie 0ovt. of 111 cii a
Presses under Dte. of Printing. Tlie
duties and respionsibi 1 ities of Macliineman
or Budget Press/Security Printing

r  Press/bank Note Press have not been
v/ compared to that of Offset Machine man in

the Dte. of Printing as the Vtli CPC
wihi 1 chi iwas se"t up by "tlie 0ovt. of India
to look into the vai-ious aspects of tlie
pay miat"ters l:>eirig exper"t body, vide its
Para 55.217 of its Report lias stated "the
status of the Security Printing Press and
Bank Note Press under the Ministry of
Finance is different, being state of the
Art Printing Presses. These are not
comparable with Govt. of India or
Railway Presses. There is a "slight
dif-ference in the pay structure of
Officers recommended by us in Security
Presses as compared to Govt. of
India/Railway Presses." .

Tlie. r e s P' o n d e 11 "t s h a v e c o 11 s i d e i" e d 11 o t
on.
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til at but have made available to us the

educational cpual if ications for thie post and also the

e d u c a t i o ri a 1 c| u a 1 i f i c a t i o n s a ri d d u ties o f o t l"i e r s . |:> o s t s

i n t hie Post a 1 P r i n t i n g Press, B hu fjn es hiwa r i.e. t i'le

i;j o s t o f M a c |-i i n e rn a ri, t hi e p o s t o f M a c li i n e 01:-' e r a t o r i n t hi e

Budget Press, Min istry of F iriance arid Railway Pr inting

Press, Ministry of Railways the post of Master

CraftsiTian. The duties appears to be different. We

hi a V e a 1 r e a d y r e f e r r e d t o a ID' o v e , t hi e fact t hi a t m e !■ e 1 y

because they are described to be in Printing Presses is

n o t t hi e sole d e t e r m i n i ri g f a c t o i". T hi e c o u r t wi hi i 1 e

enforcing thie principle of "equal pay for equal wiork"

iwill necessarily have to look into ti'ie totality of the

facts and the ci r curristances in this regaixl. The

applicants have to satisfy this Tribunal that not only

the nature of work is identical but in all respect they

hi e 1 o ri g t o t hi e s a rri e c 1 a s s .

10. As we notice from thie pleadings of the

parties, not only there is a differerice in the

r e c r u i t nri e n t r u 1 e s v i s - a - v is t hi e e d u c a t i o n a 1

qualifications that are prescribed but thiere is also

d i f f e r s n c e in t hi e i"i a t u r e o f duties. We hi a v e r e i5 r o d u c e d

a!:>oVe the extract of thie sarrie dif f ererice wihiichi rec|u i res

n o re- p i" o d u c t i o ri. I ri t hi e p r e s e ri t c a s e, iw e are

satisfied thiat it is not established that duties are

totally identical and that there is disci* irninat ion of

similarly situated em|;)loyees. Wi'ien sue hi a difference
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exists, merely stating that they are also Off&et

Machirieman iaiouIcI not be a factor to prompt us to hold

accordingly in favour of . the applicants. In the

present case, in the absence of there being hostile

discr irriiriation, we find that thei t? i&.- no gi ound i ji

interference.

V
mer

IJL. Resultantly, the application being without

rit must fail and is dismissed. No costs.

(S.A.Sinvyi)
Member (A)

(V.S.Aggarwal)
Chairman

/na/


